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Lo state the steps taken by Government on the
demand for nationalisation of Futwah-Islam-
pur and Arrah-Sasram Light Railways (M.L,
Railway (by the users, cmployces and public
institutions of the areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1 MOHD.
SHAFI QURESHI): The nationalisation of
Futwah-Istampur and Arrah-8asaram Light
Railways has not been found to Be viable,

CoNDUCTORS IN NORTHERN RAILWAY

351, SHRI D, K. PATEL:
SHRI SHYAM LAL YADAYV:
SHRI ROSHAN LAL:
SHRI B. ¥. ABDULLA KOYA:

Will the Minister of RAILWAYS be pleased,
to refer to the reply to Starred Question No,
L75 given in the Rajya Sabha on the Sth April
1971, and state:

(a) whether the General Manager, Northern
Railway, has sinee implemented the directions
of the Railwﬂonldisauocﬂwcrﬂo.ﬂ
(P & A) L-70 CPCI6 dated 3l March, 1971
in Northern Railway;

(b) what was the sanctioned strength of
conductors in the Northern Railway in the
three grudes as om 241h Murch, 1965;

(c) whether all the conductors who per-
formed duties in the grade ofl Rs. 250-380 since:
L8th July, 1964 have been pid their wages in
terms of Railway Board letter dated 17th May,

zss;ifmn,dnmmfummol

and

€d) what are the names of the very inmpor-
tant trains and the criteria adopted for classify-
ing the traing as such?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD..
SHAFI QURESHI): (a) Yes, except in respecti
of three posts of Conductors in grade Rs.

250-380 now operated i Moradabad Divisiomn
instead of at Lucknow,

(b) Grade Number of posts
Rs. 250-380 3
Rs. 205-280 14

(er In terms of orders dated

17541965,
Uhe More pest in grde Rs, 206280

€AS) wats [

© Wages to them for the last over six years; [
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upgraded to that in grade Rs, 250-380 (AS)
with effect from 1-8-66 from which dute the
incumbent has becw poid M sulary in the

higher grade of Rs, 250-380,

(d) Fromticr Ma#l and Kashmis Muil arc
more important wiee. Ne eriterie has been
laid down by the Railway Board, It is left to
the individwal Zonal Railways to decide,

Exmotarion oy Fanmis 8y Opsscing oF
Covion Conponssion B8 COLLUSION Wik
CERTAIN TRADERS

552. DR, K. MATHEW KURJAN: Will
the Minister of FOREIGN TRADE Be pleased

1o state;

) whethes Government’s atlention has
been drawn to a sepest i the Blitlz dated
February 5, 1972 to the effect that some officers
| of the Cottow Corperatiowof Indin kave formed
an unholy aliance with ccvt@in tradery operas-
ing in the cotton belt of Punjab and Haryana
| @ exploit the fasmers; and
' (B) if so, the reaction of Government there-

| fo and whether any inquiry Kas Been ordered
by Government to fis amtfer?

THE DEPUTY MIMISTER N THE
MINISTRY OF FOREIGN TRADE (SHRI
ALC. GEORGE)Y: &) Yes, Siv.

) The cmmpsini s bave revendad hat the
report is factually incorrect,

MmN T PRSI B T R
AND MobperN AGE Socikry aF CALICUT

125, SHREC, GOPTINATFIAR NATRK - Wil|
the Ministes of LAW AND JSTICE be
pleased to state:

oy whether the Blae and Modern Age
Seciety of Calicut, Kerala, had submitted a
Memorandum to the Presidfont in Decemiser,
19705 and

(b) if s0, the details thereof?

THE MENMIER OF SIATE BN THE
MINISTRY OF LAW AND JUSTICE (SHR1
[g'rlu SINGH CHAUDBARY): (a) Yos,

5) Reforwes ju the Muslim Personal Law
on Mupests reldting 1o Polygamy, divores in-
heritance and Walkf ase sowght fos i the meno-

Transferced feom dhe kot Masch, 1972,




